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a monopoly. As a matter of fact, in

the distribution of soda ash, we have

allowed not enly the present pro-

ducers, but other agencies also to dis-

tribute imported soda ash, which at

grenmt we are doing through the
T.C.

Shri V, P. Nayar: What about Tatas,
Imperial Chemicals, etc.?

Shrl Manabhat Shah: There are u.-
sociations in Calcutta, Bombay, Mad-
ras and so on. I would not like this
debate o be continued in that manner.
If my hon. friend is interested, 1 will
certainly give him all the details at
the appropriate time, I am making a
responsible statement when I say that
it is not our policy to give preference
to one party or the other.

Mr. Deputy-Speaker: No speeches
while sitting.

Shri Manubhal 8hah: In a parti-
cular period of time, within the avail-
able amount of foreign exchange we
try to see as much the interest of the
small users as possible. Our whole
import policy is based on that. Of
tourse, this does not arise out of this
Bill, but our whole import policy 1s
based on giving support to the actual
users rather than to established trader
buyers. In fact, that is one of the
complaints that the trade is making
against the Government. Even when
there 1s shortage of foreign exchange
we try to see that the prices do not
unduly rise and that the manufac-
turers get their raw materials at
reasonable prices and this policy has
got to be inevitably followed, if I
may say s0. Therefore, I submit that
all the industries to which protection
is sought to be given are such which
deserve the blessings and support of
the House.

Bhri Basappa (Tiptur): Will the
hon. Minister tell us why the Silk
Board was transferred from Bangalore
to Bombay? Bhri Dasappa has asked
that question.

*Moved with the Mmd the President,
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Bhri Manubhal Shah: I have given
the answer in the House several thmes,
Firstly, the Silk Board was for many
years in Bombay. It was never in
Mysore at that time. With the recon-
stitution of the BSilk Board, it was
first shifted for three years to Delhi,
It was found to be very inconvenieat
to have it in Delhi. Again it was
transferred to Mysore for a little
while. Then it was transferred to
Bombay because’ the Textile Com-
missioner, who is the Chairman of
the Board, has to function as the
administrative head, along with his
work of looking after the textile
industry. Therefore, it is easier for
him to handle this organisation from
Bombay. Then, it neither gives em-
Ployment to many people, nor is it
an economic apparatus to establish an
office separately. If it is in Bangalore
or Mysore it will be a problem for
the Textile Commissioner to manage
it. So, 1t was thought advisable to
shift it to Bombay.

. Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”
The motion was adopted.

14.22 hrs
CINEMATOGRAPH (AMENDMENT)
BILL

The Minister of Information and
Broadcasting (Dr. Keskar): I beg to
movye®;

“That the Bill further to amend
the Cinematograph Act, 1852, be
taken into consideration.”

The Cinematograph Act was passed
by Parliament in 1052. This Aect
abolished the separate State Boards of
Film Censors, which existed until
then, and a single uniform board was
set up. This Act also consolidated the
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various legislations and practices con.
ceming censorship of cinematograph
throughout the country.

The Government was empowered
by this Act to set up a Central Board
of Film Censors, and under certain
broad principles laid down in the Act
it was asked to form a Board and also
to make relevant rules for the func-
tioning of the Board, The Act has
now been working for more than
six years During this period the
various laws of the Governinent of
India have become more clarifled due
to the wvarious rulings gwen and
opimons expressed by the courts
Therefore, the drafung and the
language of laws have now become
clearer and 1t 15 now possible for us
to lay down clearly or to redraft laws
in a much more definite manner than
could be done in 1851-52 The ex-
perience that we have had of the
workimg of the Act has also enabled
us to have a clearer idea of how to
frame the law and the rules m a
clearer manner

The present Bill, I might say at the
very beginning, does not make any
substantive change whatsoever 1n the
working of the Act The Act in 1its
substance will continue as it 15 The
main purpose of the Act 1s to carry
out the directiv® of the Commitiee on
Subordinate Legislation of Parha-
ment, which has suggested the 1n-
corporation into the Act itself a num-~
ber of provisions which were included
in the rules

Advantage has been taken of the
occasion to redraft certamn clauses or
sub.clauses which, we felt, were
liable to be vague We have, there-
fore, tried to make them more pre-
cise So, the Bill m general 1s proce-
dural and is not substantive Clauses
4, 5, 6, 7 and 7A are already there in
the rules under which the Board 1s
functioning and are, therefore, in
sction They have just been bodily
put into the mam Act In including
them, a shight change m language in
order to make them more precise has
also been made
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The mamn pomnt in clause ¢ 15 that
the advisory panels, with whose help
the Board is working, have been put
in the Act itsef, which were not
there 1n the original Act A provision
for a clause in the Bill mentionung the
principles for laymg down the direc.
tives has also been taken from article
19 of the Constitution. This directive
15 already functioning and it has been
naturally framed, keeping in view the
relevant aiticles of the Constitution.
Formerly this was taken for under-
stood and now we are putting it in
the Act itself for future gudance,
whenever any occasion arises,

Therefore, 1n practice also ths
makes no change excepting that what-
ever has been guiding us has been put
in the Act itself Changes made m
clause 3 have been necessitated by the
fact that by experience it hag been
found that in domg the detailed work
of the Board, much of it has to be
done by the Chairman of the Board
According to the present Act the
Board as a whole 1s supposed to do
all the detailled work In order to
enable the Chairman or members of
the Board to do this work on behalf
of the Board in a regular manner the
present provision has been included
so that the position becomes clearer
and the work of the Board more ex-
peditious This authorisation of dele.
gation 15 given 1n clause 7(b)

The revisional powers of the Cen-
tral Governinent enumerated in clause
6 exist today in the rules They are
now being incorporated in the Act
itself

Provisions mentioned 1n clauses
7(e) and 7(f) are the normal provi-
sions of law which are necessary for
any statutory board for protecting its
members and generally were consi-
dered to be understood Now it is
legally considered better to have these
mncluded in every Act ‘Therefore,
they are being so put in the Act

It would, therefore, be seen that the
various provisions, rather the amend-
ments to the Act, that have been put
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forward are mainly to carry out
behests of Parliament, as far as
Committee on Subordinate Legisla
is concerned or else to make the
legally stronger and clearer. So, no
question of principle is involved and
I hope, therefore, that the House will
pass this legislation speedily.

edllr. Deputy-Speaker: Motion mov-

REEE

“That the Bill further to amend
the Cinematograph Act, 1852, be
taken into consideration.”

Shri Mahanty (Dhenkanal): I have
tabled an amendment.

Mr. Deputy-Speaker: 1 am coming
to that. The uime allotted 1s three
hours. Should we divide this equally
between general discussion and clause-
by-clause consideration?

Dr. Keskar: I suggest that we may
have two hours for general discus-
sion and one hour for clause-by-clause
consideration and third reading.

Shri Easwara Iyer (Trivandrum):
There are not many amendments.

Shri Ansar Harvani (Fatehpur): We
can have 2} hours for general discus-
sion and half an hour for the rest.

Mr. Deputy-Speaker: If the hon
Members can finish the clauses and
third reading 1in half an hour, 1 have
no objection.

Dr. Erishnaswami (Chingleput): We
can have 2} hours for general discus-
sion.

Mr. Deputy-Speaker: Then there are
amendments.

Shri Mahanty: If the circulation
motion is accepted, then there will be
no clause-by-clause consideration.

Mr. Deputy-Speaker: I would have
no objection then to allow all the three
hours for consideration.

18 DECEMBER 1988

(Amandment).. Bill 638

Shri Mahanty: Sir, 1 beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the lst March, 1959

Mr. Deputy-Speaker: There is mno
other amendment like that.

Shrimati Ila Palchoudhuri (Nabad-
wip): I have two amendments to
move.

Mr, Deputy-Speaker: Those are to
the clauses.

Shrimati Ila Palchoudhuri: Yes.

Mr. Deputy-Speaker: She would get
an opportunity to speak.

Shri Easwara Iyer: I have today
given notice of certain amendments.
If the hon. Minister has no objection,
they may also be taken into considera-
tion.

Dr. Keskar: What 1s that?

Shri Easwara Iyer: There is an
amendment to a clause regarding the
advisory panels. 1 have given the
notice only today. So, if the hon.
Minister could accept it, that may also
be taken into consideration.

Mr. Deputy-Speaker: We will allow
that because the clause-by-clause con-
sideration would begin tomorrow.
Therefore there 18 no harm in consider-
ing them. We will consider them.

Now, both the motion and the
amendment gre before the House. As
there is a large number of speakers,
the remarks should be brief.

Shri Mahanty: Mr. Deputy-Speaker,
Sir, this Bill is not merely procedural
as has been suggested by the hon.
Minister. This does not merely pro-
vide for the Board of Censors and for
the advisory panels or this does not
merely codify the directives which
have been issued from time to time.
For the first time in the history of the
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Indian Cinematograph Act, it seeks to
embody certain principles which will
have to be interpreted by the courts.
Therefore this Bill assumes a very
fundamental nature, That is why I
have proposed in my amendment that
this Bill be circulated for eliciting

public opinion.

The State by this legislation is go-
ing to lay its hand on one of the most
productive sectors of creative art in
which not merely the Government or
the producers are involved but also
large numbers of people are involved.
In that way it becomes a matter not
of legal or technical importance, not
merely of moral law but also of artis-
tic and creative imporiance,

Personally speaking, 1 am opposed
to the very idea of statutory censor-
ship. I would rely more on volun-
tary censorship and on the social
sense of good taste than on statutory
censorship. But it can be said that
now the idea of fllm censorship has
assumed international importance, In
most of the countries—practically in
all the countries of the world—there
are boards of film censors. There-
fore, possibly this is the idea which
has actuated the hon. Minister to re-
ject the idea of a film council which
was recommended by the Film En-
quiry Committee Report.

Again before we go to give our
statutory approval to the Board of
Film Censors and the directives which
they will follow, it will be quite worth
while to look at the history of censor-
ship not only in India but in different
countries of the world.

In the UK, from which country we
have inherited this idea of film cen-
sorship, there is a board, but that is
not a statutory board. I would like
the hon. Minister to point out to me
a single English picture, as opposed of
course to American pictures, which has
transgressed the limits of public sense
and morality.

Shri Baswara Iyer: Too many.
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Shrl Mabanty: If there are too
many, I am not interested in seeing
those too many pictures. If the hon.
Member is very keen to see such
gutter pictures which are being pro-
duced by British producers, I have no
quarrel with him. But by and large
pictures which are seen by decent
people in decent cinema houses con~
form to very high standards of public
sense and morality. Let us not be led
away by prejudices of Empires and
Imperialism. Here is a question of
art which really should permit no
political controversy.

Of course, the Chairman of the
British Board of Film Censors has
to be appointed by the Government
and has also to carry the approval of
the Home Ministry, nonetheless the
certification of the British Board of
Film Censors carries no statutory
sanction behind it. There have been
instances where loca] authorities have
flouted the certification of the British
Board of Film Censors and have ex-
hibited films, without incurring the
penalty of law, which have not been
certified by the British Board of Film

Censors.
Shri Esswara Iyer: That is true.

Shri Mahanty: Then again we find
that in the UK. it has no legal antho-
rity. What we are going to provide
for in this law is that we are going
to provide some legal sanction or
statutory sanction. If an exhibitor
shows a particular film which has not
been approved by the Censor, he in-
curs so much penalty as has been pro-
vided in the law—and, of course, the
po'ice officials go and do the rest of
it.

Coming to the USA., I am aware
of the fact that there is a good bit
cf propaganda against American pic-
tures. Producers who cannot meet
good U.SA. pictures in the standard
of photography take to this kind of
propaganda that all American pictures
are horrible crime pictures, Let us
have our honest differences of opinion
on that point but I am speaking by
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and large of good American pictures
that have been produced and which
have set standards in the world of
cinematography. I am talking only of
those pictures. That has been poassi-
ble in a country where there is no
statutory sanction,

In 1921 the idea of censorship of
films originated in U.S.A. There
again there was no statutory censor-
ship. A voluntary institution of pro-
ducers and distributors styled as the
famous Motion Pictures Producers
and Distributors Association, ie.,
MP.DD.A., has laid down and en-
forces certain professional codes. It
evolved a code of conduct which had
to be followed by the producers and
also by the distributors. Then also
came the Production Code Adminis-
tration when this organisation was
found inadequate. The Production
Code Administration grew up and it
has been working since then quite
satisfactorily.

Now a question may be asked: if in
India we have a non-statutory orga-
nisation then what about the pro-
ducers? They may not refer their
films for examination to this kind of
censors. We have no statutory sanc-
tion behind that. But the fact has
to be noted that in America 98 per
cent. of the pictures are submitted to
this non-statutory board of censors
In England since 1933 no distributor
worth his salt or worth his reputation
ever exhibits a picture which has not
been submitted to the British Board
of Film Censors even though there is
no statutory obligation to submit &
particular film for examination by the
Board of Censors.

1 will come to why I am insisting
on this non-statutory nature, But
before I come to that it will be quite
worth while for the House to remem-
ber as to how our Board of Censors
has functioned. In Bombay the Board
of Film Censors was presided over by
a highly artistic person, viz., the Ins-
pector-General of Police. The other

18 DECEMERR 1088

(Amendmont) Bill 6132

members were the Callectar of Cus-
toms. . .. (Interruption).

Shrimati Tia Palchoudhuri; Can the.
Inspector-General of Police not be an
artist?

Shrl Mahanty: A good artiste. It is
only that he paints in red. That is
the difficulty.

When we come to the directives—
I have not got the thing in my hand
at the moment—the hon. Minister can
find out from the directives which are
laid down by this Board of Censors
that there are wet and dry films.
Some films were dripping wet and
that kind of definition even the Com-
munist theoreticians cannot conceive,
i.e., of the wettest definition and the
driest deflnition; where drinking be-
comes a crime and a sin and where it
does not become a crime. But I am
not going into that. What I am sug-
gesting is that the frontiers of value
are always moving. For instance, a
particular code that this Board of
Film Censors were pursuing was that
if you depict in your scenario any
suggestion of class conflict immediate-
ly the picture becomes bad.

Dr. Keskar: Are you referring to
the present Board or....

Shri Mahanty: The present Board
has inherited that very good tradition.

Dr. Keskar: Are you referring to
the present directives?

Shri Mahanty: The present as well
as the old.

I will invite your attention to an
extract from the Gazette of India,
dated February 27. 1954, directives
which are now being followed, There
you will find, item (f) sub-para (2)
which says: ....and social unrest or
discontent to such an extent as to
incite people to crime. What is the
function of art? It is not the func-
tion of art to drug the social con-
science to complacency, to sleep. It ls
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the function of art to rouse the public
conscience against all kunds of mnjus-
tices, be they pictures or films or any-
thing I am very much concerned
about censorship because I am aware
of the fact that a certain tendency
towards totalitar anism has been
growing I can quite entrust myself
to my hon friend for whom I have
the greatest regard But, what hap-
pens when another incumbent comes?
He takes advantage of this and says
all kinds of films are bad

Mr. Deputy-Speaker: Is the hon
Member talking of the present or
fearing the future?

Shri Mahanty: I am talking of both
because the future 1s taking 1s birch
n the womb of the present What I
am suggesting 1s that the frontiers of
values are moving

In 1912 when there was the British
Government in power the Governor
General in Council had laid down
that the realities of war should not be
shown 1n pictures Why? Because,
-t that time, the Indians should not be
inh bited 1n any way from supplymg
cannon fodder to the British army
Therefore 1t was said that the real
horrors of war should be banned 1
remember to have seen “All quiet on
the Western Front” published long
ago That picture pin-pointed the
horrors of war to incite the cravng
for peace all over the world Today
we are standing for peace We want
to show more pictures which show the
horrors of war which rouse our
soc al conscience agamst all war This
1s code which was conceived in the
womb of the old Forgotten British
regime n 1912 still holds good I need
not go mto all that 1f I can T can go
into all the details My gnevance 18
this In clause 5B(1) thev bodilv 11{t
article 18(2) of the Constitution They
also assume power under <ub-clause
(2) to frame directives which will be
never discussed by this House There-
fore I was trying to submit that
frontiers of public morals are always
moving Somebodv may take excep-
tion to drinking, alcoholic bouts Let
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1t be remembered that absolute power
15 more maddening than 40 per cent
whisky What I am saying 1s, let us
not be prejudiced, and run away with
our set notions or ideags The frontiers
of public morals are always moving
I, therefore, take exception to the fact
that there should be censors of public
morals who will be thousands of m les
away from the techniques of film pro-
duction, from the techmiques of
scenario writing and from the prob-
lems involved who will try to imple-
ment a set of directives which have
no relevance to the present context

Then I come to another question
and it 1s a fundamental question What
t poses 1s this If anybody goes into
the directives which have been 1ssued,
he will find that the real 1ssue 1s
realism versus idealism 1 am glad
the hon Minister 1s here This 1ssue
of realism versus ideal sm has been
decided in o‘her spheres of creative
art For instance in literature The
hon Dr Keskar would agree with me
that he 13 not going to throw away to
the gutters the novels of Emily Zola
He 15 not going to throw away the
books of Sartre or throw away the
picturcs of Luthre because they are
realists The realists have today
cetabl shed themselves m the world
beciuse thev have roused the dormant
<ocial conscience against many of the
inustices that are pasung today under
the cloak of virtue ‘Therefore, 1t has
been decided in other flelds of art
Having been extended to these crea-
tive flelds of art, realism has not
plaved anv havoc 1 would hke to
know how realism will create havoe
if 1t 15 also extended to a reasonable
extent to the domain of films

What 1 was trving to submit is. T
have no opvosition to the idea of
censorship Mv whole opposition is to
a set of directives which have been
1ssued and which are gong to be
1ssued bv the Government Clause
5B(1) 13 there In spite of the direc-
tives that the Government issue from
time to time it will be for the court
it will be the inherent right of fhe
court to interpret not accord'ng to
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clause §B(2), the directives that they
will issue, but according to the word-
ing of clause 5B(1) which has been
bodily lifted from the Constitution.
Therefore, a code or directive was
unnecessary to have been drawn by
the Government itself. What I would
have liked is that the code has to be
evolved and, therefore, discussed with
the producers, with the scenario
writers and, of course, the eminent
public men who are interested in the
matter. But, the Bill proposes nothing
of the kind. It seeks to give legisla-
tive sanction to a code, a set of direc-
tives which have not been revised in
the light of the changing experience.

I have got only one submission and
I finish.

Mr. Deputy-Speaker: The hon.
Member should be very brief. He has
already taken more than fifteen
minutes.

Shri Mahanty: I am sorry; I am
just finishing.

I remember, in 1948, on the 27th of
March, a conference was held bet-
ween the Home Minister of Bombay,
the Bombay Board of Censors and
Producers wherein it was assured that
the Government would provide them
with a comprehensive production code
to helo them to avoid wastage of
time, energy and money on features
that were bound to be banned by the
censors. Why I am making this sub-
mission is, I do not wish even a bad
picture to go as a social wastage.
What happens is this. Those who
have got any practical experience of
this matter would have known that,
as gsoon as a picture is submitted to
the censors, if they want, they may
say that a particular footage is to be
deleted. It may be 100 feet, it may
be 8 feet, or 300 feet. I do not know;
only the hon. Minister can give figures
of what is the maximum footage that
has been deleted from a picture. At
that time, the Editors of these films,
the producers were confronted with a
difficulty. What happens is,—in most
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caseg it hax happened—pictures have
been completely destroyed as a social
wastage, have been mutilated. If the
Government draws up a code of con-
duct for the producers, they will know
where they stand. Therefore, when
they draw up their scenario, when
they start shooting, they will take
care to see that their picture does not
come under the scissors of the cen-
sors. Therefore, I would once again
appeal to the hon. Minister to agree
to my proposal for circulating the
Bill for public opinion. Nothing is
going to be lost. because the existing
law is there and that would take care
of the bad films. When we are really
going to evolve a certain production
standard let the cinema fans, pro-
ducers, public at large, let everybody
express their views on this Bill. Then,
we will be in a position to formulate
something which would really stand
the test of time.

Mr. Deputy-Speaker: This motion
for circulation as well as the original
motion of the hon. Minister are before
the House. They will be discussed
together.

Dr. Keskar: All the amendments?

Mr, Deputy-Speaker: The hon.
Minister’s motion and the amendment
of Shri Mahanty are before the House,

Motion moved:

“That the Bill further to amend
the Cinematograph Act, 1952, be
taken into consideration.”

*That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 1st March, 1959.”

I may request hon Members to con-
dense their remarks within ten
minutes.

Shri Easwara Iyer: I would be as
brief as possible. In endeavouring to
speak on this Bill, I have no preten-
sions like our hon. Minister as an
expert in art or the cine industry, but
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having taken some sort of interest in
this line in the early part of my life,
1 would like to submit a few sugges-
tions for his consideration

15 hrs.

Mr. Depuiy-Speaker: When was 1t
given up?

Shri Easwara Iyer: Probably 1n
recent years.

Shri Narayankutty Menon
(Mukandapuram): It was given up
when rock-n-roll came, he could not
do it

Shri Easwara Iyer: It is indisput-
able that the film has attracted the
vast majority of our citizens and this
industry has come to stay and flourish
So, for the condemnatory or the pun-
tan critic who says that cinema is &
sin and evil and must, therefore, be
eschewed from our society, probably
the only solution that I could offer is
to ask him to go to the top of the
Himalayas and spend the rest of his
life in peaceful meditation, without
any intention of returning to this
terra firma of mundane affairs

Mr. Deputy-Speaker: Is it for me?

Shrl Easwara Iyer: To the con-
demnatory critic I do not say you are
a critic

“The growth of the film industry has
been very stupendous, and 1t had been
recognised by the Government them-
selves when they constituted the Film
Enquiry Committee as early as 1950 to
examine among other things what
measures should be adopted to enable
films 1n India to develop into an effec-
tive mstrument for the promotion of
national culture, education and
healthy entertainment This commit-
tee submitted its report m 1951, and
within a very short time, mn the
opinion of the Government perhaps,
the Indian Cinematograph Bill was
introduced in 1956 in the other House
For some reason or other that Bill
was withdrawn, The Statement of
Objects and Reasons of that Bill said:

208 (Ai) LSD—8.
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“The Cinematograph Act of 1952
embodies 1n Part II a scheme for
centralisation of certification of
films for public exhibition, The
effect of the procedure for certifi-
cation under the Act is primarily
of & negative character in that the
cxammat on 1s made mainly for
the purpose of eliminating objec-
tionable features There is a feel-
ing that even under this procedure
there 15 greater scope for
improvement of the moral and
cultural standards of the fllm. It
has, moreover, been recognised
that positive assistance, guidance
and encouragement should be
given in the production of films of
better aesthetic and cultural
standards "

I do not read further So, with this
determination to elevate and
reorientate the film industry, the Bill
was troduced It was somewhat
comprehensive and we were getting
rcady to say a good word or two about
the right approach of the Govern-
ment, when that Bill was withdrawn,
and we have now got this substitute
Bill

1 find from a perusal of this Ball
that instead of the positive assistance
that had been so gloriously pleaded
for by the Government and the hon.
Muister, everything 1s negative, n
the sense that the Board of Censors
have been provided with sharper
scissors and probably a few more
assistants to do the job more effec-
uvely That 1s what we find.

I do not want to comment wupon
the working of the Board of Censors,
that august bodv, but I do want to
speak, with your indulgence and
remembering your admonition about
tyme, about the positive side of this
ndustry

That the film industry has got a
positive Job to do has been recognis-
¢d not only by the Film Enquiry
Committee here, but m all countries
Lke the USA, UK and Soviet
Russia 1 may with your permission
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refer to the report of the Hoover Com-
mission appointed to study contem-
porary social trends in the USA. as
early as 1933 It says

‘Although the mol on picture 1s
primarily an a4gency lor amuse-
ment, it 1» no less important as
an nfluence 1n shaping attitudes
and social values The fact that
1t 1s enjoyed as entertainment may
«ven enhance its importance in
this respect Any d scussion on
this topic must start with a 1eali-
zation that for the vast audience
the picture and ‘filmland’ have
{remendous vitality Pictures and
actors are iegarded with a
seriousness  that v hkely to
estape the casual observer who
employs formal criteria  and
judgment  Editoi~  of popular
motion piclur  magazines are
deluged with  lettets from  fans,
unburdenming themselves of an
infinite variety of feelings and
attitudes deeply peisonal, which
focus aiound the hives and activi-
ties of those inhabit ng the <creen
world These are filled with self-
revelations which indicate some-
times deliberately more often
unconsciously, the mfluence of the
streen upon manners, dress, codes
and matters of romance They
disclose the degree to which ego
stereotypes may be moulded by
the stars of the screen”

Il we tuin our attention to Britain,
we find that the report of the Depart-
mental committee on child and the
cinema known as the Wheare Com-
mittec has condemned in very strong
terms the false values that the every-
day entertainment film inculcates It
says

“A very large number of films
are exposing children regularly to
the suggestion that the highest
valueg in life are riches, power,
luxury and public adulation, and
that it does not matter very much
how these arc attamned or used”
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It goes on to say

“We are convinced that the
regular portrayal of false values
1s more perversive and dangerous
than the depiction of crime or
impiopriety "

It 15 undemable that the commercial
films with thar ¢yes on box office suc-
ce~, cannot cater to the cultural needs
and cducational and moral develop-
ment of childrrn, however much my
hon (riend muy Uy to persuade them
Therefore, 1t 1s clear that too stricter
censorship 15 not going to achieve the
object 1n view

What then 15 the romedy, 15 the
question 1 would respectfully say
that we must look for a positive solu-
fion of the problem before us bv pro-
ducing swtable entertainment films
havmg the™ effeet of educating  the
children  of our counliry Great
Britain, Sov et Rus-1a, France, Czecho-
slavakia Switrerland Italy Belgium
and other countries have taken the
lcad by producing special films  of
interest for children 1In the UK a
children's Film Foundation has been
founded by the film industry receiv-
ing pethaps an annual grant from the
British Film Production Fund, and the
thicaties thae are showing these pie-
tutes at  speclal childien matmee
show: all over the country

Speaking about Soviet Russia, pro-
bably some people are allergic to
Sovict Ruswia but still speaking about
Soviet Russia, a children’s film studio
tame nto existence in that country as
tarly as 1936 Subsequent to 1947
evely Sowviet film studio 1s producing
children's films, and I am told that
therc are special cinema theatres run
for children

Here in India, what do we find? We
have established a Children’s Film
Socicety, but it 1s producing only two
special films annually, and that too in
the Hund: language I have no quar-
rel with the Hindi language, but Gov-
ernment unfortunately have not taken
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gny concrete steps in the matter. I
would respectfully submut for the
consideration of the hon. Minister that
apart from the Board of Censors
engaged In excising or rejecting films
subject to thewr scrutiny for whatever
reason,—] am not expert in the hine—
we must have a special committee
consisting of experts in the line
giving positive financial and technical
assistance to the production of cultu-
ral films There must be a special
classification of these cultural films,
not on the basis whether the “A" or
the “U” certificate should be granted,
but on the basis of picturcs that are
suitable for the children of our coun-
try The least that I can suggest for
the present 15 that we must have a
production of 12 films annually not
only mn Hindi, but if possible, dubbed
in all regional languages The Gov-
ernment must give financial and tech-
nical assistance for the production of
these fllms

The present-day exhibitors are very
reluctant to show these children's
films in their theatres In fact, they
are exhibiting only what may be call-
«d “box office pictures” We should
have a compulsory law whereby
c¢very theatre 1s required to exhbnt at
least once a week these children’s
films at nomnal rates for children If
that 1s not possible, let us at least
stait by persuading them Let the
State Governments and let the Cen-
tral Government persuade these exhi-
bitors to have these children's films
exhibited 1in thar theatres at nominal
rates for the children

Regarding the need for educational
films, I cannot put 1t better than in
the words of the Film Enqury Com-
mittee At page 55 of their report, they
<8y

“This medium of ecducation
lends itself to very effective use
in  amplhfying instruction in
different techrnucal and scientific
processes, in bringing closer to the
people strange lands and stranger

e . "

18 DECEMBER 1988

(Amendment) Bill 6142

It 15 almost poetic,—

"

in  imparting knowledge
about their own country, in
explaining many problems of
natural sc ence, and incidence of
natural phenomena, and m creat-
ing an interest for objects and
things outside the range of normal
daily expelience of an ordinary
student "

Fuither on, they say*

‘In a world where distances are
shrinking "

- agamn, it 15 1n the same pitch—

” fast and even every-day
problems far transcend national
boundaries, the value and need of
such an agency cannot be over-
emphasised By an adroit mixture
of entertainment and education
and a skillful and competent
handling of the subject m a man-
ner adapted to the level of intel-
hgence and degree of education
of the audience, an educational
film, can save hours of lecture and
study "

It 15, therefore, needless for me to
over-emphasise the nced for develop-
g the positive side of this film
mdustry

Coming to the present Bill, 1 shall
not take up much of the time of the
House I am not professing mysell
to be an expert in the line of censor-
<hip But I must confess a certain
amount of bewilderment at the way
i which we find a number of foreign
films are being cxhibited in the coun-
try Sometimes. thesc pictures take
the form of horror pictures, gangster
pictures, pictures depicting shooting
and revolver shots, and sometimes
they depict even glamour girls in
scantily clad dresses I am starting to
wonder how these have passed the
scissors of the Board of Censors. For,
I would respectfully say—I am nol
quot'ng any instances—if an Indian
flm is shown where a particular
scene occurs, where a person is taking
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a drink in a picnic party, they say
that drink is evil, and it must be cut
down, and down comes the axe of the
Board of Censors. There is a nice
distinction made here. You cannot
depict a picture where a person is
shown taking a drink. But if the
theme is such that the evils of drink-
ing are being exhibited, then you are
permitted to exhibit it. This is the
puritanic approach that exists. I am
not saying anything against that. 1
am saying that obscene and sensuous
and immoral things must be eschew-
ed. But I would submit that a strict
and stiff censorship on the part of the
Board of Censors does not mean that
they must have a very puritanic
approach. They must view these films
with the eye of a reasonable man.
When I say ‘with the eye of a reason-
able man’, I may also put it in the
negative and say that they should not
be too astute to find out microscopic
and unnecessary defects in the film.
Unfortunately, that is the approach of
the Board of Censors as it is consti-
tuted at present, which consists of per-
sons who profess themselves to be
experts in the line, probably experts
in the line of handling of police prob-
lems and not experts in the line for
which they are engaged. 1
would respectfully submit  for
the consideration of the Thon.
Minister that the Board of Censors
must be constituted of men of the
highest integrity—I am not guestion-
ing the integrity of the present Board
of Censors—and having a knowledge
and insight into art, culture and
industry.

I find in this enactment an advisory
panel coming up. As to how these
advisory panels are to be constituted,
the Bill is silent. There is no mention
as to how these persons are to be
chosen, whether they will be sub-
inspectors of police or deputy super-
intendents of police or magistrates
who have nothing to do with art or
the cine industry; we are not aware
of it at all. And 1 shall not be sur-
prised .
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Dr. Keskar: May I draw the atten-
tion of the hon. Member to what [
said in my speech that the advisory
panelg are there, and they are func-
tioning? The qualification of the
members and everything else is there
in the rules which have been placed
before Parliament, and if the hon.
Member has any criticism to make, I
would first ask him to look at that
and then make it,

Shri Easwara Iyer: 1 am certainly
aware of the fact that the advisory
panels are working at present under
the rules under the Cinematograph
Act. But now thig Bill is going to
become law, and the advisory panels
must be chosen under this enactment.
I am only pointing out for the consi-
deration of the Minister that so far as
the choice of persons for these advi-
sory panels is concerned, let us do it
in consultation with the respective
State Governments. Supposing a
Malayalam film is to be adjudged—I
am taking the case of Malayalam
because I come from a Malayalam
country—and the advisory panel con-
sists of Tamilians or Northerners,
then the genius of the Malayalam
language cannot be understood by
them; and there is every likelihood
of those persons coming to a wrong
conclusion,

So, I have submitted also an amend-
ment for the consideration of the hon.
Minister that the appointment of the
members of the advisory panels may
be done in consultation with the State
Governments, so that at least there
will be a fair judgment of all the
rcgiona] language films,

Though I have so much to say, [
shall not take up the time of the
House any more because the second
bell has also been rung; I shall con-
tinue on another occasion on this
matter.

Shrimati Ila Paichoundhuri: I have
gone through this Bill with great
interest because it seeks to embody



sors 1 the Act As the hon. Minister
himself has said, this Bil] 18 really to
gwe effect to the rules that are already
existing by means of a legislation And
1 congratulate the hon Minister on
having done this, because the rules,
after all, cannot always be enforced
as they could be, if they are embodied
in an Act

I have a few remarks to make on
thig Bill It has already been realised
that the film industry 1s a very vital
industry 1n India It gives nearly
two crores of rupees to Government
by way of revenue, and 1t employs
about 250,000 people So, it 1s a very
vital ndustry Hence, every effort
should be made to do the best by it
And I am sure our Mmnister has been
able to do quite a lot for the film
industry, and the industry also appre-
clateg 1t

1 was very surprised by the remark
of my hon friend opposite about the
books of Zola being depicted by the
film industry It 1s rather difficult to
understand 1t, because I am sure all
the parents will more or less keep
Zola’s books away from adolescents
and young children, whereas when it
comes to a film, although we may
give an A or U certificate, 1t 1s still
very difficult to find out whether
children of eighteen or under eighteen
are going to see 1it, moreover films are
<ren by more people than books are
read And Zola 1s read by a very
intellectual and French-knowing strata
of society, that would not

Shrl Mahanty: Zola's pictures are
seen, of course, by persons of the age
of eighteen, but m India according to
psychology, adolescence begins at
nineteen Doeg she know 1t?

Shrimati la Palchoudhury: I beg
to state that I only referred to the
novels of Zola However, that is
beside the pomnt

About the Film Censor Board, I
have got a small amendment, which,
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1 hope, the hon, Minster will consider.
For, very often, we find—I have work-
ed myself on the Film Censor Board—
that legal directives are given, and
sometimes the question anses whether
what has been seen and should be
seen comes within the purview of the
directives and the Act, and sometumes,
legal opinion seems necessary So, 1
would certamnly recommend, as I have
done 1n my amendment, that a law-
yer or somebody with ample legal
experience should be one of the meme
bers of the panel

As far as I know, whenever a
Censor Board 1s constituted, in Cal
cutta, Bombay or Madras, usually the
people of the region are associated
with 1t, for, unless that 1s done, the
board could not properly censor that
film I do not see how the State Gov-
ernments come into this, because it
would be for the Censor Board to see
that the people of the region are asso-
clated Otherwise, the language would
not be understood, and the censoring
would not be done effectively Cer-
tamnly, m Calcutta, we have peopls
from Calcutta or from Bengal on the
board, and we are able to censor films
without any difficulty as regards
language

I hope the Minister will consider
that amendment and look into the
legal aspects I say this because
sometimes voung people have come
and told me, ‘Auntie, auntie, you
people have become very modern
because you have approved something
that 1s very risky for us' We had to
let 1t go because the censor was not
always sure whether this came within
the mischief of the directives and we
could really elimmate it

Thirdly, I would support Shri
Kanungo's appeal to the film industry
He said in the discussion here a few
days ago that the industry itself had
agreed to a 30 per cent cut of raw film.
I hope the industry will be able to
keep to that, because I think, popular
as Indian fllms may be, if we can do
some more film research as in other
countries and shorten our hims, that
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will also save raw fllm import and
improve the quality of films. Alter
all, it is a well known axiomatic fact
in literature and art that if we do not
stress a point but leave it te imagi-
nation and suggestion it is much better
than many feet of fillm which may
sometimes really make it tiresome.

Fourthly, I would like to say in
regard to the Film Inquiry Committee's
Report, as already pointed out by my
hon. friend opposite, that the Bill that
was envisaged as a result of the
recommendations of the Comm:itee
made as far back as 1951 under thc
chairmanship of Shri S. K. Patil, had
in view the constitution of a Film
Institute and a Film Bureau. I am
sure 1If we had proceeded with 1it, we
would have had a Film Institute and
we could mould the direction of the
films that are being produced, and
educate the taste of the peeple,
because films, after all, do have a
vital part to play. If we can educale
the producers so that they produce
films that are of rea| aesthetic value,
that will mmprove the quality of the
films. If producers are financed to
produce this type of films, I am we
our films will go apace with oiher
films 1in the market. Films lke
Pather Panchali and Kabuliwala
which have been financed by the Gov-
ernmeni. have won renown all over
the world every time an award s
available. I hope Government will
think of this Film Institute. if not
immediately, at least in some near
future so that the film industry can
really produce films that people
deserve,

I have one other amendment which
also I would commend to the House
When we come to the clause by clause
stage, I hope the Minister will consider
that also. Sometimes it does not come
to the notice of the Censor Board «r
Government if a film is to be censur-
ed in a particular way. So if some-
body else brings it to the notice of
the competent authorities, action
shnuld be taken on that. As it is, the
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clause does not provide for that, but
under my amendment, it does. I hope
he will consider that also.

As regards children's flims, we have
been given some Russian films which
are to be shown to children. I fully
agree with my hon. friend oppoasite
who has stressed the point that we
should produce more children’s flims
based on our old Indian folklore aud
culture and also dub them in al] the
rcgional languages. After all, the
Films Division has produced only two
films and they are in Hindi.

Dr Keskar: As this point is being
repeated by every Member, I would
like to correct it at this stage. The
films produced are not in Hindi only.
The Children's Film Society had pro-
duced only two films in Hindi; now
they are producing them i al! the
1cgional  languages. So 1in order
that this point may not be repeated
by every Member, T am just correct-
g what the hon Member said.

Shrimati Ila Palchoudhuri: I am
very glad to hear that it s bemng
dubbud 1n all the regional languages.
But we have got some Russian fiims
presented to us and ] want to make a
suggestion about them  Films pro-
duced for children in other countries
envisage certain customs  that  are
strange to India and do not have a
very desirable effeet on Indian child-
ren We should also look into these
film« and sce f they are entirely suit-
able for Indian children, because when
it comes to censoring, what we censor
in an Indian film we may let go in an
English film because people in those
countries are used to that sort of thing
whercas we in India are not. Hence,
children’s fllms presented by other
countries should be veited and seen
f they are absolutely suitable for
Indian children.

As I said, I am very happy that our
productions are being dubbed in all
the regional languages; at the same
time, we must see that we produce
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more children’s films on our own folk
tales.

Pandit K. C. Sharma (Hapur): And
more children also.

Shrimati Ila Palchoudhuwri; If we
could produce even one film a month,
the number would be 12 a year and
i one children’'s film is shown 1in
rvery house one day a week, 1t would
be a very good thing indeed, because
films, as everybody knows, bring to
hfe the past, reflect the present and
give an indication for the future 1
welcome the Bill and hope the film
industry will keep pace with the times,
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Shri Hem Barua (Gauhati): Sir, 1
shal] confine myself to the provisions
of the Bill and leave those points—
not even mention them—that have
already been referred to by the differ-
ent speakers

This amending Bill, 1 find, suffers
from certain inadequacies as also
certain loopholes. In the original Act,
‘cinematograph’ is defined as—

‘“cinematograph” includes any
apparatus for the representation
of moving pictures or serious of
pictures;’

This is the definition given in the
eriginal Act. One very much wishes
that this would be amended in this
amending Bil] in view of the fact that
it is a very wide definition and it
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might include different types of
pictures that might be projected on &
canvas through a projector.

I remember the Indian Cinemato-
graph Committee of 1927-28 had raised
certain doubts about defining the word
in this way; and i1t wag expected that
in the Cinematograph Act it would be
put in the right perspective. But,
somehow or other it was not put in
the right perspective. Even now it
is not put in right perspective in this
amending Bill. It may mean any
picture but there is this word or this
qualification that 1t 1s for public
exhibition.

But supposing a teacher of a school
shoots up pictures and projects them
through a projector for his schpo!
children, would that be public exhibi-
tion or not”> If it only means picture
that would also come within the pur-
view of this Act,—and that 1s the
difficulty. The words ‘public exhibi-
tion' do not save this projection of
thi« sort of picture from, \f necessary,
legal action

Now, there 1s another thing 1 would
like to point out 1 shall be very
bricf. It s just about clause 5B(1).
It Javs down:

A film shall not be cerufied for
public exhibition ¢f, in the poinion
of the authority competent to
grant the certificate, the film or
any part of it 15 agamnst the inter-
ests of the sccurity of the State,
friendly relations with foreign
States, Public order, decency or
morality, or involves defamation
or contempt of court or is likely
{o incite the commussion of any
offence.”

There is a certain loophole in this
provision as well. So far as security
of State 1s concerned, we can under-
stand it. So far as excitement to com-
mission of an offence is concerned, that
also we can understand. For instance,
if the drama called Kimapona where
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Sita Is shown as seriously amorously
disposed towerds Ravana contrary to

traditions and 1dess, i
that drama were to be pressed mnto a
picture, the hands of the Film Board
of Censors would come heavily on 1t
and 1t 15 guite understandable I,
for instance, 1n Ceylon a drama called
The Killng of Rama that 1s shown for
certain linguistic reasons, 1s to be pres-
sed mto a film, I know the Film
Board of Censors would be justified

in clamping 1t down

Bul so far as these words “decency”
and “morality” are concerned, how do
you define “decency” and “morality””’
It might so happen that so far as
decency 1s concerned, anything that 1s
offensive to the eye mught be defined
as ‘indecent’ In that case a mad dog
that 1s generally offensive to the eye
does not mean that a mad dog has to
be excluded from the picture About
morality, indccency, etc there 15 a
large scope  for misinterpretation
because the traditional values aie
undergoing a rapid change because
civilisation 1. something dynamic That
1s why possiblv Prof Arnold Toynbee
defini d civilisation ‘as a voyage, 1t 1
not a harbour” That 1» why I ~ay
that the traditional value, of sotiety
are undergoing 4 rapid change There
was a time when cven the sight  of
the ankles of a woman's body wa- 2
suficient  timulus for cxcitement or
day-dreaming on the part of a man
but in the contexi of today anything
beyond the ankles leaves a man cold
and completely undistutbed That 1s
why there 15 some difficulty of inter-
pretation in this particular standpoint
and 1 do not know what the Minister
proposes 1n order to avoid thic con
fusion

1 would make a pointed reference
to another provision I refer to clause
4(nl)

“(m) direct the applicant to
carry out such excisiong or modi-
fications in the film as it thinke
necessary before sanctioning the
fitm for unrestricted public exhi-
bitlon or for public exhibition
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restricted to adults, as the case
may be,”

Supposing the Board cuts down
certain footage of a picture and the.
certifies it as fit for public exhibition
and when the exhibitor or the distri-
butor exhibits 1t, that 1s he puts the
entire picture that was cut out, where
15 the guarantee and how can the
Board of Censors or the Government
challenge the producer or the exhibi-
tor” 1Is there any provision in the
amending Bill” [ would hke to be
enlightened whether the distributor or
the producer of a certain film 13 com-
ptlled to depowit an approved copy of
the film with the Government so that
when he goes out of the way and
exhibuts certain parts that ate clamp-
ed down, the Government may chal-
lenge him 1in a court of law? The
1esponsibility of providing the proof
may lie with the Government or the
Board That ;s why they must have
an authorised version of the film
deposited with them so that this diffi-
(ultv mav not arise

1 Keskar ] may give this infor-
mation The suggestion of Shr1 Hem
Barua 15 being followed n practice
The producer has to deposit an
aproved topy and 1t 1s there with the

Board c¢iyen todas that sort of thing
R LIEY

shri Hem Barua
bear 1*

I am happy to
1 now tome to clause 5A

‘If after examining & film or
having it examined in the manner
provided 1n this Act the Board
considers that the film 1s suitable
for unrestricted public exhibition
or that, although not suitable for
such exhibation, 1t 1s suitable for
public exhibition restricted to
adults, 1t shall grant to the person
applying for a certificate n res-
pect of a film a “U” certificate 1n
the former case and an “A” certi-
ficate 1n the latter case, and shall
in erther case cause the film to be
so marked imn the prescribed

manner "
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{Shri Hem Barua}

“This is a good provision., Children
under the age of I8 are not allowed
in certain pictures and those pictures
are certified as ‘A’ pictures. 1 welcome
this provision. At the same time I
want to know this,—on whom does the
responsibility lie in the matter of
isolating these children from coming
to the cinema houses? Does it lie with
4¢he management of the cinema or with
the parents of the child” In UK also
there is a provision like this. But
there the children under the age of 18
years might be accompanied to such
cinemas to witness such pictures as
are certified as ‘A’ pictures either with
.one of the parents or guardians so
that the guardian or parent might be
able to remove anv impressions that
might be created on his mind by his
witnessing some portions of such
pictures if they have a sort of an
adverse effect on his mind. Here, we
do not have that.

There 1s no clear interpretation of
intentions. The responsibility of
stopping the child from witnessing
such pictures lies either with his
parents or guardians or with the
management of the cinema house. But
here the management has also to face
two problems. The first of them 1s:
how to calculate the age of a child?
Or it may be faced with an angry
mob and so it becomes difficult to
enforce this provision. That is second
problem. When a picture is adver-
tised as ‘A’ picture, there is more
temptation for the non-adults to go
and see that picture. It becomes diffi-
cult for him to stop these non-adults
from witnessing these things. These
are the loopholes and inadequacies
I find end I hope the hon. Minister
would throw some light on them.

Shri Ansar Harvani (Fatehpur):
Sir, long ago the hon, Minister has
announced that he will come forward
with a Bil] to regulate the cinema in-
dustry and we have been hoping that
it will be a comprehensive Bill. But
when he came with this Bill, we were
sorely disappointed. He has touched
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only the fringe of the problem that
faces this great industry. He hag
touched only the censoring part of i
and only through police action, cannot
produce good results for the great and
growing industry.

We realise that the film industry in
India like the textiles and steel indus-
tries is @ growing industry, In matters
of finance, it has reached almost the
proportions of the textile industry,
We know very well that the textile
industry provides us with clothes
while steel is the life-line and this
industry gives us education, informa-
tion and entertainment, Therefore,
duc importance has to be given to this
industry. I am sorry that the import-
ance has not been given. The censor-
ing part is not only important part of
this industry. There are certain other
aspects of this industry which ought
to have been regulated by legislation.

I refer to the financing part of it.
We know it very well that every day
numbers of unscrupulous people go to
Calcutta and Bombay with hardly
any money in their pocket and
announce the production of various
films under their banner which never
come out. They cheat people, the
actors and the extras. Many of our
youngmen and women run away from
their homes to join the film industry
and in sheer ® desperation either
commit suicide or roam in the streets
of Calcutta and Bombay and become
a prey to criminals. This Bill ought
to have done something for them and
there should have been some provi-
sion in this regard.

We also know very well that thou-
sands and thousands of rupees are
spent on the production of films. Some
films cost as much as Rs. 50 lakhs and
some even & crore of rupees. Some
regulations ought to have been made
to regulate the expenditure and the
wastage of money on these fillms, We
know it very well that certain idealis-
tic producers, idealistic writers and
idealistic actors and artists who want
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to produce films which can possmbly
depict the greatness of our country
and which can ghow the culture of
our great country cannot do so,,
because they have to face competition
of those financial giants who with
their tons of money produce filthy
films and play on the vulgarnity of our
people Something ought to have
been done to give protection to such
producers Films should not be allow-
ed to show things which are foreign
to us Some machinery ought to have
been devised to regulate and censor
these thmgs

We feel that if the Minister had to
come before the House, he ought to
have come with a comprehensive Bill
which would have improved matters
m the industry He should realise the
importance of thig growing industry
and the effect that this industry 1s
creating upon the minds of not only
adults but children also The future
of this country, to some extent, s
lymng with the films If our films are
bad and vulgar, the future of this
country 1s doomed and censoring alone
which 1s just police action cannot
improve that Many other measures
have got to be taken as I have been
ndicating earlter Some help should
be gwen to these artists who are
being exploited With these words I
beg to congratulate the hon Minister
but would request him to come for-
ward with a comprehensive Bill n
future so as to lay this great industry
m 1its proper footing

Shri Sampath (Namakkal) Mr
Deputy-Speaker, Sir, when the Cine-
matograph Bill, 1952 was discussed in
this House the then Mimster for
Information and Broadcasting assured
the House that very soon a compre-
hensive Bill as a result of the recom-
mendations of the Film Enquiry Com-
mittee would be brought forward
‘When the country was very anxiously
waiting for such a comprehensive Bill
1t is really sad that we are having an
amending Bill which, according to our
hon Minister's words, tries to brmg
forward some clearer and stronger
definitions of the outmoded Act
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Although 1t 1s stated m the Objects
and Reasons of thig Bill that certain
changes m the provisions of the Cine-
matograph Act, 1952 are sought to be
made for the sake of clarification as
a result of experience gawned in the
working of the Act, I am afraid,
through the failure to define the words
public exhibition”, this Bill has cer-
tain features that expose the Gov-
cernment's determination o interfere
unwarrantably even in the private
affairs of the private individuals The
words ‘ public exhibition” ought to be
defined clearly and strongly otherwise
anything may happen Even short
films that are usually taken with
reference to some important famly
events and other private functions, or
wome party conferences or some anni-
versaries of assoclations and clubs cam
bhe booked under this Act Therefore,
Sir I have also given an amendment
to that effect

In spite of the fact that the Film
Enquiry Committee had recommended
in clearer and stronger terms that
there should be a clear distinction
between the commercial and mnon-
commercial use of the film and the
cxisting law regarding the exhibition
of films which requires them to be
censored and certified before they cam
be exhibited, should not in any way
be an mmpediment to the viewmg of
films 1n the film clubs and associations,
of schools where films are shown to
children 1n classrooms, and even of
homes where films are shown to the
members of the family as I mentioned
carlier

The Bill in addition to the already
existing penal provisiong of the prin-
cuipal Act proposes an additiona] pro-
\ision empowering any pobce officer
to enter any place where any film has
hien or 18 bemng or still worse, 18
Iikely to be exhibited without censor
certificate, to search it and seize the
fiim According to this there i1s no
protection, as I just now mentioned,
cven for a short film concerning some
important and happy family events
being shown to the family members
and its relations
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. [Shri Sampath]
+ In this connection, Sir, may I draw
your attention to a more fundamental
guestion regarding the censoring of
every film that is to be exhibited.
Although the film js considered to be
a medium of communication like the
Press, books and platforms, this alone
is subjected to the rigorous censor-
ship whereas the Press, books and
" platforms are not. If anything re-
prehensible, indccent, immoral or
anti-national according to law is either
published or spoken, it is taken note
of and prosecuted only subsequent to
the publication or the speech. But in
#he case of the film it is to be submit-
ted to a board of censors who may
order any alteration, any cut or res-
triction of exhibition to persons above
eighteen years of age or even a total
ban. This constitutes a clear discri-
mination against the film when com-
pared to the privilege enjoyed by the
Press and the platform. Sir, it is but
just and fair that the film is also placed
on equal footing along with the Press
and the platform with regard to the
privileges and responsibilities. Justas
a prosecution is being launched
against the author and the publisher
of a book containing objectionable
passages according to law, so also a
film containing objectionable portions
' may be proceeded against and the
persons responsible for it made ans-
werable. As the production of a film
involves enormous txpenditure cases
will be few wherc wilful and deli-
berate violation of law is found. If
It is the real intention of Government
to safeguard the freedom of speech
and expression guaranieed by the
Constitution and also to see that there
is no gross abuse of it to the detri-
ment of the public order, decency,
morality and such others contemplat-
ed by clause 2 of article 19 of the
Constitution, they need not hesitate to
treat the film in the same manner as
the Press and the platform. It is
generally argued in defence of the so-
called extra wvigilance and care that
is taken with regard to fillmg that it

is a powerful medium of communica-
tion which has in it the potential for
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tremendous impact on the audience
which views it. In this regard I do
*not want to say anything more than
to quote a passage from the report of
the Film Enquiry Committee. On
page 41 of the Report it is said:

“While those engaged in the
industry are apt to look upon 1t
primarily as a commodity to be
sold for profit there are some out-
side who fear that the film in
wrong hands may become a dan-
gerous influence and corrupt
society. Such a prejudice is not
in any way the special misfor-
tune of the film alone. When
printing was invented it was
viewed with equal horror by some
moralists of that age, who were
depressed by the thought of the
congequences that would follow if
everyone could read and thus
gain access to all kinds of thoughts
that found expression in writing.
It is sometimes forgotten that
what has been discovered and
developed is primarily a means of
communicating ideas. We have
no sympathy with those who
abhor the spread of ideas; in the
world of today the fruit of know-
ledge cannol be the privileged
possession of a few. It would be
an insgult to human intelligence to
assume that whatever is commu-
nicated is accepted and whatever
is served necessarily pleases the
palate and satisfies the taste. Even
the worst critics of man do not
deny him the saving wvirtue of
discrimination.”

T do not see any reason for the Gov-
ernment not to concede this principle
while dealing with filmg unless it be
that the Government is interested im
possessing the power to shut out per-
tain ideas from spreading which could
not otherwise be done legally and
constitutionally,

In this connection, Sir, I am in full
concurrence with what Shri Mahanty
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hes just said. He has very rightly
reminded the House how the Produc-
tion Code Administration in America
and the British Censorship are being
administered. The Production Code
Administration is a voluntary effort
on the part of the industry itself and
the sel-regulation has not been found
wanting in any of the matter of
decency or in controlling indecent or
immoral exhibition. As Shri Mahanty
has rightly pointed out, we can also
without any fear or doubt try this
experiment in our country also.

Lastly, I want to stress that regard-
ing the nomination of regional advi-
sory councils, it is but proper that the
State Governments are consulted. It
is really sad and disappointing that
the State Governmcnts have no say in
this matter. Without the consultations
with the State Governments, the pro-
per functions that are contemplated
under this Bill cannot be fairly and
justly fulfilled

Sir, I have done,
16 hrs,

Mr. Deputy-Speaker: This debate
would be resumed tomorrow. We now
take up the motion regarding the fixa-
uon of higher price for sugarcane,

160} hrs

MOTION RE. FIXATION OF HIGHER
PRICE OF SUGAR-CANE

Mr. Deputy-Speaker: Shi Braj Raj
Singh will 1nitiate the debate We
have gol two hours for this motion.
Three hon Members have given notice
of this motion But there are three
substitute motions also. One substi-
tute motion stands in the name of ten
hon. Members, while {wo other sub-
stitute motions have been given notice
of by two Members and onc Member
respectively. Besides, I am getting
a large number of names of hon
Members who have expressed a desire
that they would like to participate
Therefore, I would request the mover
to take not more than 20 minutes and
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the other Members not more than tem
minutes each,

Shri Braj Raj Singh (Firozabad):
You have to extend the time by at
least half an hour.

Mr, Deputy-Speaker: There is a
half-an-hour discussion after this
motion. I am sorry,
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